
FIR No.033499/2017 

u/s 379/411 IPC 

PS Kirti Nagar 

State Vs. Chetan 

25.08.2020 
Present: None for the State. 

Mr. Sudhir Kumar, Ld. Counsel for applicant/Accused Chetan Slo 

Jitender R/o House No.5/448/1. Mohalla Mahram, Shahdara, North- 

East. Dellhi. 

This is an application u/s 437 CrPC for grant of bail of accused 

Chetan. 

Ld. Counsel for the applicant/accused has submitted that accused has 

been falsely implicated in the present case, he is in JC since 30.07.2020, he has 

clean antecedents, with respect to previous involvement report it has been 

submitted that the police officials of Vivek Vihar Police Station have falsely 

implicated accused in recent FIR and arrested him in the present FIR and that he 

be released on bail. 

On the other hand, IO ASI Satish Kumar in his reply has objected to

the release of accused and previous involvement report has been annexed. 

Heard. Perused. 

Keeping in view the overall facts & circumstances of the case, 

accused Chetan is admitted to bail on furnishing personal bond in the sum of 

Rs.20,000/- with one surety in the like amount to the satisfaction of jail 

Superintendent concerned/Ld. Duty MM. 

Accordingly, bail application is disposed of. 

Bail bond/surety bond furnished, same be verified from 

concerned 10. 

Copy of this order be given dasti. 

(Aakanksha)
Duty MM/West/Delhi/25.08.2020 



FIR No.13247/20 
Uls 379/411/34 IPC 

PS Patel Nagar 

State Vs. Sanjay 

25.08.2020 

Present: None. 

Report has been received from Dy. Superintendent, Central Jail 

No.1, Tihar in the above case stating that the address of the accused Sanjay 

S/o Sh. Shyam is not verified and reply of HC Amreek Singh has been 

annexed with stating that accused does not reside and the address furnished 

by him in the bail application. 

Perused. 

It transpires that vide order dated 19.08.2020, this Court has 

directed release of accused Sanjay in the above case for a period of 45 days 

on interim bail only after verification of his address from PS concerned. 

Since as per the report of concerned PS and Dy. Superintendent, Central 

Jail No.1, Tihar, the address of accused is not verified, the order dated 

19.08.2020 is itself clear that accused shall not be released if the address is 

not verified. Hence, accused be not released unless his address is verified as 

per order dated 19.08.2020. 

Let a copy of this order be sent to Jail Superintendent, Tihar for 

information and necessary action. 

(Aakanksha) 
Duty MM/West/Delhi/25.08.2020 



FIR No.01327/2020 

u/s 379/411 IPC 

PS Punjabi Bagh 
State vs. Praveen 

25.08.202Q thretgh-VCX 

Present: None for the State. 

Ms. Liza Gulati on behalf of registered owner/Komal Gulati in person. 

This is an application for release of vehicle on superdari filed on behalf 

of applicant/owner Komal Gulati. 

No objection to the release of vehicle bearing registration no. DL 10SX 

9788 (Activa) is tendered on behalf of the IO/HC Avdhesh Singh. 

Application perused. 

Instead of releasing the above mentioned vehicle and three mobile phones on 

superdari, this Court is of the considered view that the vehicle has to be released as 

per the directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal 

Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme 

Court has been reiterated by Hon'ble Delhi High Court in case titled as Manjeet 

Singh vs. State, (2014) 214 DLT 646 wherein it has been held that 

"59. The valuable articles seized by the police may be released to the person, who, in 

the opinion of the Court, is lawfiully entitled to claim such as the complainant at 

whose house thefi, robbery or dacoity has taken place, after preparing detailed 

panchnama of such articles; taking photographs of such articles and a security bond. 

P.T.O. 



FIR No.385/2020 

u/s 33/58 Delhi Excise Act 

PS Mundka 

State Vs. Ashok Kumar 

25.08.2020 

Present: None for the State. 
Mr. Pranay Abhishek, Ld. Counsel for applicant/accused Ashok 

Kumar. 

This is an application for releasing of personal search on behalf 

of applicant/accused Ashok Kumar. 

Reply has been received from 1O HC Sunil Kumar, according to 

which they have no objection if personal search items are released to the 

Owner. 

Heard. Perused. 

Considering the facts and circumstances of the case, personal 

search items be released to the applicant as per personal search memo after 

due verification of identity and against proper receipt. 

Copy of this order be given dasti. 

(Aakanksha} 
Duty MM/West/Delhi/25.08.2020 



FIR No.387/2020 

u/s 356/379/411 IPC 
PS Tilak Nagar 

State Vs. Harpreet Hunny @ London 25.08.2020 

Present: None for the State. 
Mr. K. K. Singh. Ld. LAC for the applicant/accused Harpreet Hunny @ London S/o Harvinder R/o House No.B-145, Vishnu 
Garden. Khyala. New Delhi. 

This is an application u/s 437 CrPC r/w Section 167 (2) CrPC for 
grant of bail/default bail to accused Harpreet @ Hunny @ London.

Ld. Counsel for the applicant/accused has submitted that accused is in 
JC since 03.06.2020, he belongs to a poor strata of family, charge sheet has not 
been filed despite lapse of 82 days, he has been falsely implicated in the present 
case, no recovery has been effected from him, he has not been previously
convicted in any case, and that he be granted bail/default bail. 

On the other hand, IO ASI Surender Singh in his report, has submitted 
that accused has been released via order dated 08.07.2020 passed by Ld. Duty 
MM Sh. Kishore Kumar. 

Heard. Perused. 

Since accused has already been released via order dated 08.07.20200
passed by Ld. Duty MM Sh. Kishore Kumar, the present application is disposed 
of as infructuous. However, at the request of Ld. Counsel for the accused, let the 

intimation be sent to Jail Superintendent, Tihar Jail. 

Hence, bail application is dismissed as infructuous. 

Application stands disposed of accordingly.
Copy of this order be given dasti. 

(Aakanksha)
Duty MM/West/Delhi/25.08.2020 



FIR No.141/2020
u/s 356/379/411 IPPC 

PS Tilak Nagar 

State Vs. Harpreet Hunny London 

25.08.2020 

Present: None for the State. 

Mr. K. K. Singh, Ld. LAC for the applicant/accused Harpreet @ 

Hunny @ London S/o Harvinder R/o House No.B-145, Vishnu 

Garden. Khyala. New Delhi. 

This is an application u/s 437 CrPC r/w Section 167 (2) CrPC for 

grant of bail/default bail to accused Harpreet @ Hunny @ London. 

Ld. Counsel for the applicant/accused has submitted that accused is in 

JC since 03.06.2020, he belongs to a poor strata of family, charge sheet has not 

been filed despite lapse of 82 days, he has been falsely implicated in the present 

case, no recovery has been effected from him, he has not been previously 

convicted in any case, and that he be granted bail/default bail. 

On the other hand, 1O ASI Sambhu Dyal in his report, has submitted 

that accused has been released via order dated 08.07.2020 passed by Ld. Duty 

MM Sh. Kishore Kumar. 

Heard. Perused. 

Since accused has already been released via order dated 08.07.2020 

passed by Ld. Duty MM Sh. Kishore Kumar, the present application is disposed 

of as infructuous. However, at the request of Ld. Counsel for the accused, let the 

intimation be sent to Jail Superintendent, Tihar Jail. 

Hence, bail application is dismissed as infructuous. 

Application stands disposed of accordingly.

Copy of this order be given dasti. 

(Aakanksha)
Duty MM/West/Delhi/25.08.2020 
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w

n
ersh

ip
an

d
 after p

rep
arin

g
 p

an
ch

n
am

a an
d

 o
n

 furm
ishing an

 in
d

em
n

ity
 b

o
n

d
 as 

p
e
r th

e v
alu

e o
f th

e v
eh

icle. It is fu
rth

er d
irected

 th
at th

e article ie
. v

eh
icle b

earin
g

 

n
o

H
R

 4
6

C
 6859 

(T
ru

ck
) shall be photographed

from
 all the angles. T

he P
anchnam

a

an
d

 Indem
nity

B
ond along w

ith
 photographs b

e filed w
ith

 final report.
T

h
e application is disposed o

f accordingly.
C

opy o
f this order be given dasti. 

(A
akanksha) 

M
M

 (M
ahila

C
ourt-05), W

est, 
T

H
C

, D
elh

i/ 2
5

.0
8

.2
0

2
0



F
IR

 N
o.371/2020 

u/s 341/323/34 IP
C

 

P
S

 P
a
te

l N
a
g

a
r 

S
ta

te
 v

s. A
n

il 

25.08.2020 

Present: 
N

one for the State. 
M

r. V
ish

al S
h

arm
a, L

d. C
o

u
n

sel for applicant/accused A
nil S

/o
 L

ate S
h. 

S
ant R

am
. 

T
his 

is 
an 

application 
u/s 

437 
C

rP
C

 
for 

bail 
on 

behalf 
of 

applicant/accused A
nil. 

L
d

. 
C

o
u

n
sel 

fo
r 

ap
p

lican
t/accu

sed
 

seek
s 

to
 

w
ith

d
raw

 
th

e 
p

resen
t 

application. 

H
eard. 

A
llow

ed. 

A
t re

q
u

e
st, p

re
se

n
t a

p
p

lic
a
tio

n
 is d

ism
issed

 a
s w

ith
d

ra
w

n
. 

(A
akanksha) 

M
M

 (M
ahila C

ourt-05), W
est 

T
H

C
, D

elh
i/ 2

5
.0

8
.2

0
2

0
 



F
I
R

 
N

o
.
0

1
4

7
0

1
/
2

0
2

0
 

P
S

 
R

a
n

h
o

l
a
 

S
ta

te
 V

s. A
m

it K
u

m
a
r
 

A
m

a
n

 

u
/s

 3
7

9
 I

P
C

 

2
5

.0
8

.2
0

2
0

 (th
ro

u
g

h
 V

C
) 

P
resent: 

N
o

n
e
 fo

r th
e
 S

tate. 

M
r. A

m
it G

a
b

a
, L

d
. C

o
u

n
s
e
l fo

r ap
p

lican
t/accu

sed
 A

m
it K

u
m

a
r 

A
m

a
n

 S
/o C

hhote L
a
l R

/o
 0

-8
0

, K
ris

h
n

a
 V

ih
ar, S

u
lta

n
 P

u
ri, 

D
elh

i. 

T
h

is
 is 

a
n

 a
p

p
lic

a
tio

n
 u

/s 4
3

7
 C

rP
C

 fo
r g

ran
t o

f b
a
il o

f a
c
c
u

s
e
d

 

A
m

it K
u

m
a
r @

 
A

m
a
n

. 

L
d

. C
o

u
n

se
l fo

r th
e
 a

p
p

lic
a
n

t/a
c
c
u

se
d

 h
a
s su

b
m

itte
d

 th
a
t a

c
c
u

se
d

 h
a
s 

b
e
e
n

 falsely im
plicated in

 th
e
 p

resen
t c

a
s
e
 o

n
 th

e
 b

a
sis o

f d
is

c
lo

s
u

re
 s

ta
te

m
e
n

t, h
e
 

is in
 JC

 sin
c
e
 1

8
.0

7
.2

0
2

0
,

a
n

d
 th

at h
e b

e
 re

le
a
se

d
 o

n
 b

a
il. 

O
n

 th
e o

th
e
r hand, IO

 H
C

 K
rish

a
n

 K
u

m
a
r Y

a
d

a
v

 in
 h

is rep
o

rt, h
a
s
 

objected to
 th

e re
le

a
se

 o
f a

c
c
u

se
d

 
o

n
 th

e ground th
at sco

o
ty

 h
a
s b

e
e
n

 r
e
c
o

v
e
r
e
d

 

fro
m

 his possession.

H
eard

. 
P

eru
sed

. 

K
eeping 

in
 

v
ie

w
 

th
e 

o
v

e
ra

ll 
facts 

&
 

c
ir

c
u

m
s
ta

n
c
e
s

o
f 

th
e 

c
a
s
e
, 

a
c
c
u

s
e
d

 A
m

it K
u

m
a
r
 

A
m

a
n

 is adm
itted to

 b
a
il o

n
 furnishing personal b

o
n

d
 

in
 th

e
 s

u
m

 o
f R

s.1
0

,0
0

0
/- w

ith
 o

n
e
 su

rety
 in

 th
e
 lik

e
 a

m
o

u
n

t to
 th

e
 s

a
tis

fa
c
tio

n

o
f jail S

u
p

e
rin

te
n

d
e
n

t
c
o

n
c
e
rn

e
d

/L
d

.D
uty M

M
. 

A
cco

rd
in

g
ly

,
b

ail application
is disposed o

f.

B
ail b

o
n

d
/su

rety
 b

o
n

d
 n

o
t fu

rn
is

h
e
d

. 

C
opy o

f th
is o

rd
e
r b

e
 se

n
t to

 L
d

. C
o

u
n

se
l fo

r th
e a

c
c
u

s
e
d

 o
n

 h
is 

em
ail (am

itg
ab

a9
9

7
3

0
0

7
@

g
m

ail.co
m

)/w
h

atsap
p

 (9
9

1
0

2
1

0
7

8
6

). 

A
k

a
h

 
(A

akanksha)" 
D

u
ty

 M
M

/W
e
s
t/D

e
lh

i/2
5

.0
8

.2
0

2
0

 



e
-
F

I
R

 
N

o
.6

1
5

/2
0

2
0

o
 

u
/s

 3
7

9
/4

1
1

 
I
P

C
 

P
S

 T
ilak

 N
a
g

a
r 

S
ta

te
 V

s. S
a
c
h

in
 @

 
F

a
r
r
a
 

2
5

.0
8

.2
0

2
0

 

P
re

se
n

t: 
N

o
n

e
 fo

r th
e S

tate. 

M
r. L

alit K
um

ar, L
d

. C
o

u
n

se
l fo

r applicant/A
ccused S

a
c
h

in
 

@
 

F
arra S

/o
 M

o
h

an
 L

al R
/o F

-705, J. J. C
o

lo
n

y
, R

ag
h

u
v

ir N
ag

ar, 

N
e
w

 D
e
lh

i. 

T
h

is is 
a
n

 application 
u

/s 4
3

7
 
C

r
P

C
 fo

r g
ra

n
t o

f b
a
il o

f a
c
c
u

s
e
d

 

Sachin@
 Farra. 

L
d

. C
o

u
n

se
l fo

r th
e
 applicant/accused h

a
s su

b
m

itte
d

 th
a
t a

c
c
u

se
d

h
a
s 

b
e
e
n

 fa
lse

ly
 im

p
lic

a
te

d
 in

 th
e
 p

re
se

n
t c

a
se

, h
e
 is in

 JC
 sin

c
e
 0

1
.0

7
.2

0
2

0
, h

e
 h

a
s n

o
 

in
v

o
lv

e
m

e
n

t
in

 a
n

y
 o

th
e
r c

iv
il o

r c
rim

in
a
l c

a
se

, th
a
t o

n
 3

0
.0

6
.2

0
2

0
 a

t a
b

o
u

t 7
:0

0
 

p
m

 w
h

e
n

 h
e
 w

e
n

t fo
r 

s
o

m
e
 w

o
rk

 in
 T

ila
k

 N
agar, 

P
o

lic
e
 o

ffic
ia

ls
stopped h

im
 a

n
d

 

a fa
lse

 c
a
se

 w
a
s re

g
iste

re
d

, a
n

d
 th

a
t h

e
 b

e
 re

le
a
se

d
 o

n
 b

a
il. 

O
n

 th
e 

o
th

e
r hand, 

IO
 H

C
 
G

a
u

ra
v

 in
 h

is reply 
h

as objected 
to

 
th

e
 

release o
f accused and previous involvem

ent report has been annexed. 

H
eard

. 
P

eru
sed

. 

K
eeping 

in
 

v
iew

 
th

e 
o

v
erall 

facts 
&

 
circu

m
stan

ces
o

f 
th

e 
c
a
se

. 

accu
sed

 S
a
c
h

ín
 

F
a
rra

 is a
d

m
itte

d
 to

 b
a
il o

n
 fu

rn
ish

in
g

 p
erso

n
al b

o
n

d
 in

 th
e
 

su
m

 o
f R

s.20,000/- w
ith

 o
n

e su
rety

 in
 th

e like am
o

u
n

t to
 th

e satisfactio
n

 o
f 

jail Superintendent
co

n
cern

ed
/L

d
. D

uty M
M

. 

A
ccordingly,

bail application
is disposed of. 

B
ail b

o
n

d
/su

rety
b

o
n

d
 n

o
t fu

rn
ish

ed
. 

C
o

p
y

 o
f th

is o
rd

e
r b

e g
iv

en
 d

asti. (A
ak

an
k

sh
a) 

D
uty M

M
/W

est/D
elhi/25.08.2020 

K
eceurl 

'nh aner 
2518/20 



V
 

F
IR

 N
o.2.31/2020 d

ated
 17.03.202 

u/s 379/411 IP
C

 

PS M
oti N

agar 
S

tate V
s. Jai P

rak
ash

 @
 S

w
am

i 

25.08.2020 

Present: 
N

one for the S
tate. 

H
C

 O
m

 Prakash o
n

 behalf of IO
 H

C
 Tej Pal in person. 

H
C

 O
m

 Prakash has subm
itted that com

plainant R
am

 Sirom
ani 

Shukla has refused 
to

 join the T
IP

 proceedings 
a
s
 he is unable 

to
 identify 

and he is n
o

t keeping w
ell and does n

o
t w

an
t to

 appear before the C
ourt. 

IO
 H

C
 Tej P

al has recorded the statem
ent of com

plainant
to

 this 
effect and seeks to

 cancel the T
IP proceedings

o
f the c

a
se

 property. 
H

eard. Perused. 

Since 
statem

ent o
f the com

plainant
to the 

effect that 
he 

has 
denied 

to identify 
the 

c
a
se

 property, 
has 

been 
annexed 

w
ith 

C
D

, 
the 

application is allow
ed and T

IP is cancelled. 

C
opy of this order be given dasti. (Aakanksha) 

Duty M
M

/W
est/D

elhi/25.08.2020 
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